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9.2.96 

CM 

1. 

/ 

Hon lolo. 5hri K.O.iaha, Iiemoer(A) 

Adjourned to 1,2.96 for admission. 

(K.. Saha) 
Mernoer (A) 

2.1 15.2.96 
	

Hon'ble Mr. K.D.Saha, Member () 
a 

rdjourned to 28.2.96 for admission 

as prayed for. 

/C[3S/ 

11 

3 

28.2,96 

CM 

/ 

S. (K-75 h ~a) 

Member (.4) 

t-Ion'ole Shrj K.U,aha, tlemoer(R) 

Heard the learned counsel for the 

applicant. Admit. Issue notice 	to the respondents - 

to file wrjLtLn statement within six weeks• 

tejoinder,if any, to de filed within two weeks 

trierarter. neuisites to oe flieci within a week. 

List the case oefora the Fegistrar on 1J.4.96 for 

Completion of p1eadings 

(K. U. aha) 	 4 
Meioer (A) 



H 5.1 ! 1  

4/10.4.96 	Shri M.L.PaSwafl, Registrar I/c 

Notices have been issued to 

SKS 

5/13.5.96 

PKL 

6/2 .7 .96 

the respondents. SR not received. WS has not 

been filed. List on 13.5 .96 for filing WS. 

u.L.Paswan ) 
Registrar I/c 

Shri. M. L. Paswan, Registrar inchrge. 
..•.... 

Notices have been issued to the respondents. SR 

not received.. Wig  has not been filed. Put up on 2.7.96 

filing the same. 

Mi L. Paswn) 
Regitrar I/C 

Shri N.L.Paswan, Registrar Incharge 

ne appears. SR not. received. W .5. 

has not been filed. List on 23.7.96 for filing W.S. 

N.L,swan ) 
Registrar /c 



1* 

OA-79/k 96 

7/23.7.6 	Shri M.L.swan, Registrar I/c 

Shri S. 2x Chaudhary, counsel for the 

applicant is present. W.S. has not been filed 

in this case. Vakalatnarna has been filed on 

behalf of the Union of India on 3.7.96. 

List on. 29.8.96 for filing W.S. 

.SKS I 

8/29;8. 19 9f 	 Sri B.S.Birnbey, For Dy.Registrar 

-_ 

not been tiled. Put up on 249.1996 for filing 

W/s 	 * 

( B.S.Birnbey 
for Dy. Registrar 

9/ 	27.9.96 	 Sri. S. . Sinha, Dy. Registrar I/C. 
..... 

The learned counsel for the applicant as well as 

respondents are present. W/s has not been filed as yet. Put/ 

up on 1.11.96 for filing the W/s as a 

PKL 	 Dy. Registra/ 

( M.L.Paswan ) 
Registrar I/c 



9/1.11.96 	 Sri. M. L. Paswan, Dy. Registrar1 

The learned counsel for the app1nt is present. 

The respondents are unrepresented. W/s h.s not been filed. 

Although sufficient time was given thereor. Let the case 

	

be put up before. the Honble Single .em1 	Bench for 

further direction, fixing 18.11 .96. 

( M 1 L, Paswan ) 
PKL 	 Dy. jRegistrar 

	

10/18.11.96 	None for the aoplicaflt. 

F Shri p.K.Verma, the counsel for the respondents. 

W/s has not ben filet so far. iThree weeks 

-further time is allowed for filing W /• List on Q6.O1.1997 

for direction. 

(V. N. Mehrotra) 
SIY 	 F 	 Vice_Chairman 

6.1.97. 	/5 has not teen fiiec even now. Four Lieeks 

nd no more .is allowed fir te same. Rejoincer, if, any, 

ray oe filed within two weeks thereafter. Lijst this 

base on 24.2.97 oefore tne Registrar I/c fori completion 

b f pie ad ing s. 
/ 

/CBS/ 	- 	 (/.N. Nehrotra) 

\Jice-1.chairman 

	

12/24.2.1997 	The learned counsel for the applicant 

Shri S. thoudhary is present. None for thej 

respondents. A vakalatnama has been filedon 
official 	 I 

behalf of the/respondents. No W/s has yet been 

filed though sufficient time Was given tothe 

respondents. In the circumstances, let it! 

be listed before the Hon'ble Bench for direction 

on 5.3.1997. 

( &.p.$inh ) 
Dy.Regist4lr I/c 



I 	 . 	 - 

OR-79/96 

1: 
	

Stri S. Chudhary, thcunsel for the applicant. 

None for the respondents, 

No u/s has been filed. Four weeks and no more. 

is allowed for filing id/s. Rejoinder, if any, may be 

filed within two weeks theeeafter. List it on 13.5.97 

before the Registrar I/c for completion of pleadings. 

cBs/ 	- 	(s.R. Ad i g e)- 	 (V O N.flehrotra) 
Member () 	 .- 	 Vice-chirman 

14/13.EJ1997 The learned counsel for the applicant is present. 

None for the respondents. W/s has not yet been filed 
though sufficient time was given therefore,.by the 

Hon'ble Bench vide order no13 dated 5.3, 1997. In the 

circumstances, let it be 'listed before the Hon'b?e 

Bench for direction on 26. 5. 1997•  

H 
- 	 ( S,P.Siriha - 	-. 	- Dr.Registrar I,. 

(4 

 

15/26.05 

sxy 

Shri S.Chccthury, counsel for the Ppplicant, 
Lone.f or the respozxtes, 

/s not fileso far. As a last chan thie weeks  
£ urthe r t inie is a llo'weu for the sane. Rej oinaer may be f1l ea 
within two weeks thereafter, 	 I 

I - 	
List on 22.07,1997 for airectjon, 

- 	 -I 	 - 

.I4ehrotra) 
vice- chajrn 



/CBS/ 

17/05,09.97 

Oj.-79/96 

16./ 22.7.7. 	None for the parties. /S not filed 

so far. Three weeks. further time is ailcued for 	 1 

20.7 25.2.98. 

r4 	tt 
jC8S/ 

1w 

H 

rk 

the same. Rajonder, if any, may be filed withifl 

two weeks thereafter. List it on 5.9.97 for 

direction. 

\ 

(V. N. Mehrota) 

Vice-chairman 

W/s not filea so far. Allowed two weeks time 

for filing the same. Rejointer rnay be f ilect within two 

weeks thereafter, List for diiection on 10.1.1997. 

(v.hrora) 
vice-chairxn 

Shri P.K. Shahi has notut his appe 

for the respondents. He has not filed written sttement 

o far. Three weeks' fjrther time is allowed for the se, 

He must file 	the written statement within the said period.c 
Rejoinder to oe filed within two weeks thereafter."List 

on 1-1.1.98 for direction. 

(v.N. Mehrotra 
Vice-Chajrma 

sincb Bench is not availaule, list on 

15.5.98 for hearing. 

(L.R.K. Prasad) 	 (U.N. iv1ehrtra) 

fiember (A) 	 Vice-chaiçnan 

25.2.98 for direction. 

Dy. Registrar 

Pleadings in the case are complete. List j;  on. 

.' . 



OA - 79/96 

:1 

21./ 15.5.98. 	List it on 6.8.98 for hearing. 

e9-q. 

/CBS/ 	 (L.R.K. Prasad) 	 O.N. Mehrotra) 

Member (A) 	 - 	Vice—chairman 

22./ 6.8.98. 	Shri S. Choudhary, the counsel for the aplIcant. 

None for the respondents. 

I 	
List it on 26.10.98 for hearing before the Single 

MSmber Behch 	 'A4 

	

' • 	
' 

	

: 	. 

CBs/ 	(L.R.K. Prasad) 	 (V.N. Nehrotra) 
I 	 Member (A) VLca—chairman 

..-.-•- 

I;23/26.'10t98' :. -- 	iSOt]'  I.1.r998 for hearing. 

. 	• 	•1 	, 	 . 	11errber(A) 

r 	 '. 	-: 	. 	- 	'' - 

24./14.1298. 	On.jhe,requst .ad by ShijP Pandey, the 
learned 

I • . ., 	
coune1 1i-s.ti.t on hearing. 

• r.C 	;it (L.R.K. PRMSD) Jr 
9EM8ER (A) 

	

25/25.0199 	 the applicant, 

-i 	:.list,ontl2.O4lg99 f'hLL. 

. _.• 	
.1 	 i 	.1L108 t..K.Prasad) 

I ;c• 	:i •• 	.!.. 	•1j ,1vsb1sNeer(J) 

	

26.r 12.4.99-. 	PW the .reuest. of: 	 For the 

applicant, •1is.t it:-on-  4:6.99' fo 

ft'f 	{'CBS/ 	(LAKSHMAN JHA) 	 (L.R.K. 	ASAD) '- 

j-i 	
(.flEt1ER (J) 	 MEMBER (A) 

H. 



27/4.6. 999 

K~s f. 

hri S.B,ingh, couhsel forthe applicant. 
- 	

. 	 -• 	 : 	 . 	• 

On the ruest of the isarned counsel 

for the applicant, let it be listed be re the 

appropriate Sirçlè M'errbei Bench for hearing on 
2.7.1999. 

CP 
Lakshrnan Jha ) 	 ( L.R.R.Prased 

Member (J) 	 -MemrV (A) 

2.7.9 

EM 

e 

Shri 3. N.Pandey 	•.Counsel for the applicant 
Shrj Shekhar Singh •.Counsel for the respohdents, 

During the course of argument, it appears 
that Annexure...30 which is a photo copy of the true 
copy of letter dated 8.7.1984 issued by respondent_ 

Railway Admjnjstratjon, 	ied -to be genuine one. 
The learned couflsej for the respondents submitted 

that the deceased husband of the applicent had been 
V 	

spared for joining' at Bhanathpur after being empaAêlled 
as 

V 	
SubUtt. Labourer 	1975/ but he (deceased) did 

V 

not join there and,therefore, the applicantwjdo' 	V 

is not entitled to Pensionary benefits, The fate of' the 
case hinges on the genuinenesg of Annexure3. In the 

M 
circumstances no useful purp6ae will be served by 

V 	 V 
calling _for the ptoduct1o_ of the originel of ,  
Annexure3. Howeuer,.he applicant is directed to _J 
submit affidavit in support of Annexure3 disclosing 

the Source of obtaining the same. On her filing the 
affidavit, the respondents are at liberty to file 

rejoinder. List. it to further hearing on 5.8'.99. Copy 

of the order be given to the. learned cOunsel for the 
parties, 

(Lakshman Jha) 
flember(3) 

FA 



V. 

0A.No.79/96 	V 

None tor the applicant. 

Shri S.Singh, counsel for the applicant. 
V 

List it for hearing on 3c.8.1999. 

( Lakshxnan Jha ) 	' 	('L.R.&gprasad ) 
Menr () 	

V  Member (A) 

V 	30/30.8.1999 	 On the request made on behalf of the 
V 	 V 	

learned counsel for the applicant, list it 

for hearing on 10.9.1999. 

V 	 ( La]cshrn 	Jha ) 	 ( L.R.E.Prasad ) 
Member (J) 	 Member (A) 

	

V 	

•- 

31/10.9.99 	List it for hearing on 29.9.99 
V 	

1k ,:2_- 	

V , 	

• 	

) 

(L.R.K.PRASAD) 
V 	

V 	
V 	NEMBER (J) 	 V 	

V MEMBER ( A) 

V 	 32/28.9.99 Sh. Subhash Pandey, counsel for the appli. 
V 	

None for the respondents. - V  

• 	V 	List it for hearing on 16.11.1999 

H' 	 •. . o y 
AKJ 	(L.nIA) V 	

(IJ.R.K.PRASAD) 
MEMBER(J) - 	 MEMBER(A) 

V 	 . 



79/96 F 

33./16.11.99. 	List it on 12.1.2000 forrn hearing. 

/CBS/, 	(L. JH) 	 (L.R.K. ERAS ) 

19M6R (3) 	 11E1I8ER (A) 

34/1 2.1.2000 	For want of time, list for hearing 

on 23.2.2000. 
5 '  

L. 1iming1iana ) 	 ( S.ärayan ) 
SKS 	Member (A) 	 Vice-Chairman 	- 

35/3.2. 2000 	None appears on account of advocates strike1  
List it for hearing on 7. 4.2000. 

( I4 1minrfana ) 	 ( S. Narayan ) 
N4. 	 Member (A) 	 Vice-Chairman 

36/07.04.2000 	or want of time, the jhearing is adjourned 

to205000, 

SI 	(L..K.?rasad)/M(A) 	 ($.tarayan)/V.0 

37/25.0.2000 : None appears on behalf of the applicant. 
ShriS.ingh, couthel for the respondents. 

Let it be listed again on 26.07.2000 for he ring. 

In case nobody turns-up on behalf of the applicant on the 
next dite, it will be dismissed or default. 

•, • 	 S 

SkcJ (L..LcL-rasaa)/M*A1 	 (.Narayin)/'... 

0 



38/26.7.2000. 	ne for the parties 

tistitfor heáriñ on 14.8 .2000. 

SKS 
	

L. ing1ian )/M(A) M. ~~ha&/m(-J)  

39/14,8 .2 000 

40/1 

Shri S .choudhary, counsel for applicant 

None forthe respondents 	. 

On the request of Shri. Choudbary 

list it.. for hearing on 11.9.2000. 

SKS, 	\% ( L. Hmingliana )/M(A) 	(. L. Jha )/M(j) 

	

L •.9• 2000 
4 	For want of time, list it 5or hearing 

	

I 	on 7.11. 2000. 

.1 	 .. . 	
. 

\(( L.}nj"nI±ena ) 	 ( 1akshrnan jha ) M. 	 . Member (A) 
. 	 Merrber (J) 

41/7. 1.2000 Shri S.Choudliary,'counsel for the applicant. 

- Shr S.Singh, counsef for the respon:lents• 

: 	. 	., ,., .. .Wimutual: Qo.ns.ent of bot,b the parti, 

list it for hearing on 10.112000. 

"-S.. 	 . 	." 	 . 	 •,. 	 . 	 '.5 	5 

( Laksh an Jha 
:. . ............... 	 . 	.. 	 . .. 	 ,. 	 . 	-Member () 

.,-.-.. 	 . ... 	 -.5.".. 

...... 	i 	 ;J . 

,. 

 

JLJ  

S, . . 	 . 	..L.,, 	 .. 

t. 	 i_... 	- ¼ 	1-Z'.... ...... 



42/10.11.2000 	Shri 8.Choudi.ary, counsel for the apcant. 

Shri Rajesh Kr. for Shri S.Singh, Rly. counsel. 

As Sfiri 8ekhar Singh is out of tatjon', 

let it be listed for hearing on 23.11.2000. 

(Lakshrnan Jha) 
I 	 Merrber (J) 

43/ 3.11.2000 Nne for'the applicant. 

S.hrj S.singh, counsel for the respondents. 

Let it be listed for hearing on 8.12.2000. 

. 	 nobody appears onbehlf of the applicant on 

that date, the case may be dismissed for default. 

( L.R.Kesad ) 
IV 
	 Member (A) 

44/ 08.12.2000 : 	Both sides are present. 

' L*st again o~;  2'4.01.2001 for hearing. 

	

skj 	(L.& K. Prasad)/M(A) 	 (S .Narayan)/V .C. 

45/24.01.2001 : None for the applicant. 

Mr. S.Singh, counsel for the respondents. 
List aga¼in on 19.02.2001 for hearing. 

In case nobody appears on behalf of the applicant on 
the next date to press this case, it will be dismissed 

forefault.. 

skj 	(L.R.K.Prasad)/M(A) 	 (S.Narayan)/V.C. 

46/19./02.2001 : Shri J.N.Pandey,counsel for the applicant. 

id, counsel for the applicant irLsisted 

	

/ 	
for hearing of the instant QA and, therefore, ignoring 
the earlier order dated, 24.01.2001, we direct that 
the matter be listed for hearing on priørity basis 
on 27.03A4001. 

	

skj1 	(L.R.K.Prasad)/(A 	 .'(S.Narayan)/v.C. 

/ 



O.A.No.79/96 

47/27.0 3.2 001  ; 	On request made on behalf of the appl ll 
let it be listed again on 24.04.2001 for hring. 

skj 	K.Pra 	 (.Narayan7V.C. 



/ 

I 
/ 

I  

( 

SRK/ 

.2001 	Shri S.  Choudhary, counsel for the applicant, 

Shri Sekhar Singh, counsel for the respondents 

The applicant has prayed for direction to the/ 

respondents authorities to.grant family pension to the: 

applicant and also for appointment of t 	on ohe:' 

p.11cat on compassionate groun.. The applicant was 

engaged as temporary casual labour on 31.10,73 and was made - 

substitute labour in the year 1975. He wás: scree"ned for being 

absorbed as permanent labour and was posted-as pemranerit 

labeur at 	S/flhuwanathpur railway st tiôn. üt he could' 

not join as permanent labour ashe could not be elieed 

by the authority concerned in the exigency of circumstances. 

The applicant died on 28.12,1982, 	 - 	- 

The -learned counsel for the applicant states that 

the widow of the applicant who seeks compassionate appolntrne 

for her son ,and alsq.- family PSflSlOflr is in indigent financ iii 

condition and she deserves sympathy of the Tribunal. 

I 	 The leari- ed counsel for, the respondents, on the other - 

hand)  stated that the deceased had not completed 10 years 

'of qualifyirg service for grant of.faniiily pension to the 

applicant. The: learned counsel for the respondents further 

contended that the prayer for compassionate appointment is' 

also not maintainable in view of the fact that the dedeased 

employee died on 28,12.1982,that is ,to say that morè than 

bef-ece- 	years and the prayer. is badly hit by limitations 
( 	. 	 . 	 . 

We have considered the matter and _fLnd that the 

contemtion of the learned counsel for the respondents is' 

quite sound and proper. •-ccordingly, the OA  is ismissed. 

No ordr as to co te.  

A 
(L. JW)/M(J) 	

4 
/ 

A 


